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ALLOCATION OF TIME FOR

GOVERNMENT BUSINESS

THE DEPUTY CHAIRMAN: I have
to inform Members that the Business
Advisory Committee at its me=ting
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held today has recommended allocation of time for Government business
as follows:

Government Business Time Allotted

1. General discussion on the General Budget for the year
1967-68

2. Geneégl discussion on the Rallways Budget for the year
1967~

3. General discussion on the Goa, Daman and Dlu Budget
for the year 1967-68

4. Consideration and return of the Appropnatlon Bxlls

relating to the following :—

(@) Demands on Account (General) for 1967-68. ]

{a) Supplementary Demands for Grants (General) for
1966-67

(¢) Demands on Account (Railways) for 1967-68

(d) Séuspglementary Demands for Grants (Railways) for
1966-67 -

(o) l)6ern6a§1ds on Account (Goa, Daman and Dlu) for

1967~

(f) Supplementary Demands for Grants (Goa, Daman

and Diu) for 1966-67

5 General discussion on the Rajasthan Budget for 1967-68
6. Consideration and return of the Appropriation Bxlls]
relating to the following : |
(a) Demands on Account (Ra)asthan) for 1967-68
(b) Supplementary Demands for Grants (Rajasthan)
for 1966-67
7. The Armed Forces (Special Powers) Continuance
Bill, 1967 J
8. Motion regarding Proclamation issued under article 356
of the Constitution in relation to the State of Rajasthan
9. Short duration discussion under Rule 176 regarding

disclosures contained in the Book “The Untold Story”
by Lt. General B, M, Kaul . . .

1 day (28-3-1967)
4 hours

(29-3-1967)
1 hour

1 day (30-3-1967)

1 day (30-3-1967)

1 day (3-4-1967)

2 hours

In order to be able to complete the | 9gt, February. So, it was open to the

business, the Committee further re-
commended that the House might cur-
tail or dispense with the lunch recess
and sit up to 6.00 p.m. on all the days
up to the 31st March, 1967.

3 p.M.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—contd.

SHRI M. N. KAUL (Nominated):
Madam Deputy Chairman, I should
like to make a few suggestions arising
out of the crisis in Rajasthan. I have
had the advantage of listening to the
debates in this House and also of
following the debates in the other
House. There have been many
speeches, but the facts lie within a
narrow compass. The election results
were completed on 25th February.
The Assembly was dissolved on the

Governor on the 1st of March to sum-
mon the leader of the Congress Party,
which was the largest single Party
in the Assembly to form a Govern-
ment. If he had done so, that would
have been in accordance with consti-
tutional practice. The Congress Party
did not have a clear majority, but it
was the largest single Party. The
Governor would have been perfectly
in order to ask Mr. Sukhadia to form
the Government, but he adopted the
alternative course, which had also the
sanction of constitutional precedents.
In England when no Party has a clear
majority in the House of Commons,
the King must then wuse his own
judgment as to which leader he would
summon, subject only to the condition
that the person summoned must be
able to command a majority by some
coalition or compromise with the
other Parties. So, the Governor met



